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CENTRAL AOPHMSTRATIWET TRIBUNAL
PRINCIPAL BENCH

0.A.NO.3158/92

Hon'bla Shri R.K.Ahooja, HambsrCA)

Nau Oalhi, this 11th day of Piarch, 1997

Shri Narain
s/o Shri Sukha

cx-Plata undar p.W. I, Hapur
and I.U.y. Garhmuktashar and Cajraula

r/o Sath futla=Road
Housa No.8/06, Arjan Gali
Ualhi - 32. ••• Applicant

(None)

Us.

1. Union of India, through
General flanagar
Northern Railway
Nau Ualhi.

2. Uivisional Rail Hanagar
Northsrn Railway
Horadabad.

3. Assistant Enginaar
Northarn Railway
Hapur. ••• Raspondants

(By Shri K.K.Patel, Advocate)

0 R 0 E RCOral^

Tha applicant is aggriauad by tha action of

respondents in tarminating his services as Casual Labour

Plata. Ha claims that ha worked as Casual Labour Plata

from 15.12.1978 to 14.10.1984 with short break#. Ha

claims that ha having worked for more than 120 days acquired

temporary status and his services could not be disengaged

without giving him one month's notice. Ha also submits

that the Railway Board has issued instructions that the

name of Casual Labourers uho were discharged at any

time after 1.1.1981 ought to continua to be borne on
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tha llv/a casual labour Hagistsr, and thasa instructions

haua basn raitaratad in tha Hailuay Board lattar

No.£(NG)/87/a/38 da tad 12.6.1987. Ha tharafora

prays that tha raspundants ba diractad to rainstata

him as Casual Labour I'lata and grant him any furthar

raliaf uhich may ba daamad fit and propar in tha

circumstancas of tha casa.

Tha raspondants in raply dany tha contantions

of tha applicant and stata that his sarv/icas uara not

tarminatad but ha himsalf did not turn up for job

sinca 1983. Tha prasant application, according to

raspondants, is tima barrad.

3* An r'lA for condonation of dalay was also filad.

Finally, tha OA uas admittad in 1993.

^ hav/a haard tha laarnjjj counsal for

tha raspondants who raitaratas that tha application is

tima barrad sinca tha causa for action arosa in 1983 and

tha O.A. uas filad in 1992. Tha O.A. has baan admitted

aftar issuing notice on tha l*iA for condonation of delay.

In any casa, tha dalay can ba taken into account in

moulding tha raliaf. Tha applicant has sought ra-angagamant

from tha data his saruicas ware tarminatad in 1983.

Since ,,na himsalf has baan lata in seeking relief, no such

direction can ba given. Houavar, tha applicant is entitled

to have his nairie continued on the liva casual labour

Register in terms of tha v/arious Railway Board circulars

issued by tha Hailuay Board themselves, including tha

one No.220£/igo-XlI-A/£IV dated 28.8.1987. Para 9 tharaof

reads as undars
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It
• • • • • thasa Casual Labourars dischargad

prior to 1.1.1981 and had not uorkad for
two yaars, thair namas should ba dalatad
axcapt such C.L. who had mada spacial
raprasantation in tarms of PS No.9191 and
9195 (to ba axacutad upto 31.3.1987) and
considarad aligibla furthar, all C.L.
dischargad aftar 1.1.1981 thair namas
ara to ba continuad on tha lifa Casual
Labour Ragistar indafinitaly?

5. It is not nacassary, as statad by tha

laarnad counsal that tha applicant has to prasant

himsalf for his nama baing placad on tha LiCa Casual

Labour Ragistar sinca this has to ba dona by tha

raspondants thamsalv/as. It is not daniad that tha

applicant had uorkad as Casual Labour hata from

1978 to 1983. Ha is thus antitlad to hava his nama

placad and continuad on tha Liua Casual Labour Ragistar.

Tha OA is tharafora disposad of with tra following

diractions;-

(i) Tha raspondants will placa tha nama of

tha applicant in tha ralawant liva casual

labour ragistar on tha basis of tha

sarv/ica randarad by him upto 1983.

(ii) Tha raspondants will ra-angaga tha applicant

in casa ha makas a raprasantation to that

affact kaaping in viaw his saniority on tha

Liv/a Casual Labour Ragistar.

Tha OA is accordingly disposad of. No costs.

(R.K. AHODJA)
M£hdiJ


